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THE =am P ~ E S R  DEVADASIS IPROHIBI- 
TIOB OF DEDICATED) ACT, 1988. 

ACT NO. 10 OF L988* 

[31st March, 1988.1 

An A c t  to p r o h i b i t  the dedication of 
Women as Deuadasi in - the State of 
Andhra Pradesh .  

Whereas the practice of dedica t ing  
Women as Devadasis to Hindu d ie t i e s ,  
Idols, ;objects of, worship, temples and 
other religious institutions or places  
of worship exist's in certain p a r t s  of 
the S t a t e  of Andhra Pradesh; and 

Whereas such practice, however ancient 
a n d  p u r e  in i t s  o r i g i n ,  leads many of 
.the women so dedicated to degrada t ion  
and  to e v i l s  l i k e  p r o s t - i t u t i o n ;  and 

*Receivcd t h e  assent  o f  t h e  p r e s i d e n t  on t h e  2 5 t h  # a r c h ,  
1988. For  S t a t e m e n t  of Objects and Reasons, p lease  see t h e  ' 
Andhra Pradcsh G a z e t t e ,  P a r t  I V - A ,  Extrnordlnary, dated  t h e  
23rd January,l98l7at p a g e  7 .  



, 8 2 .  

Whereas it b necessaq. to put an end to the pracLLce. 

BE it enacted by the Le$sIative Assembly of the 
, State of Andhra Pradcsh- i i~ the Thiriy-ninth Yeat of I 

the Republic OF India f o ~ o w ~ : -  I 

Shod tifk I .  (1) This Act ruay be called the Andhra Pradesh 
txknl md 
,mc, Devadasjs (Prohibition of Dedication) Act, 1988. 
mcnt. 

(2) It extends to the wh03e of the State oE 
Andhra Pradesh. 

(3) It shall come into force on such date as [be , 

Government may, by notification in the And hra Pradesh 
Gazette, appoint, 

nthil iom. 2. In this Act, unIzss ll~e context othenvise 
reql~i re,-- 

(a) 'dedication' m a n s .  the performance oE any 
act or cereniony by whatever name called, by which a 
woman k dedicated to the service of a Hindu diety, 
Idol, object 01 worship, temple or other, religious ,hsti- 
tudon or place of worship and includes tying "tqli with 
jcklai" to a woman or tying a woman by a .garland 
to a Garuda Iaambham, dhaarana and deeksha; 

(b) "Devadasi" means any woman so dedicated 
by whatever name called and inc1ud.m Basavj, Jogini, 
Parvathi, Mathamma and ' Tbyamma; 

(c)"Goverment" means the Slate Government; 

(d) "notihca~ion" Illems a notification published 

\ 

in the hrlrlhra Pradesh Gazette and tllc word ?'noti6&" 
sbalI be const~ued- accordingly. 

(e) "Woman" means female of any a&.-, 

I 
Dcdicauon 3 ,  (1) The dedication of a vmrnan as Devadasi, 
= Dcvadasi wl~cther before or alter tlle conunericemenl; of this Act 
to b2 vn- and !yhether she has consellted to such dedication or 

.- I 1 



nd, is hereby declared unlawful and void; and any 
,. , wman so dedicated shall not thereby be dcemed to 

ha-:e become incapable of entering intq a valid 
mall-iage. 

(2) Any custom or usage, prevailing in any 
a / EnCu community such as thc Bogurn, Kalavanthula, 

' S a i ,  Nagavasulu, Devadasi, Kurmapulu, , Basavi, Jogini 
and Parvathi and LIle like, that a woman of that com- 
l u ~ r ~ i t y  who gives or takes part in any melam (nautch), 
dancing or music performance in the c o l a  of any 

I p, ~ m s i o n  or othenvise is [hereby rcgarded as having 

\ 
adopted a Me of proslitution and b&ma incapable 
of entering into a valid marriage, and  he performance 
of any ceremony or act in accordance with any such 

I 
clrstcin or usage, whether before or after t l ~ c  com- 
rccuccrnent of t h ~  Act and: whetI~ec thc woman con- 
'w-rned has c;on%ntecl to such performance ur not, arc 

I hereby declared. unIawful and void. 
I 

4. No marriage contractd by a woman in accord- ~ m i w e o i  
an& with any law, custom or usage shall be invalid Dcmda5i9~ 

and no chiId of such marriage shall be' considered as ' 

jllegjtimak by regson only of such woman being a 
'Devadasi'. 

I Frovided that- wi~cre the person refenmed to  in this 
section is a parent or guardian or relative of a woman 

50 dedicated, he shall on conviction be punishabIe with 
( ilnprisonment of eililer description for a term which 
) may extend t-o five years but which shall not be less 

r 

5. Any person who performs, promores, lakcs part Pcoaltitr, 
in or abets the pcrformauce of any czrenlony or act for 
dedicating a woman as Devadasi or any ceremony or 
act connected therewith sl~all on convicrion be punish- . 

abie ivivilh- imprisonment of either description for a 

/ 
tcnn which rnay cxtenti to t h e e  years but wl~c l i  shall 

- no1 bc Iess than two years and wit11 l i ne  which may 
estelid to rupees three thousand but which shall not 
be less than r u p m  two thousand; 








